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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH HYDERA_éA;&,

| 0.A.NC.1015 of 1995. [

Betwsen Dated: 28.8.1995. @ |
A.,Ramanuia Rae soe Applicant
And

l, The Additienal Centreller Ganeral af Defance Accsunts,
West Bleck V, R.K.Puram, New Dalhi.

ResPendeﬁt
Ceunsel fer the Aﬁplinant

Ceunsel for the Respendent

-
-

STt. C.Jayashree Sarathy

Sri. K.Bhaskarz Rae, 24341. CagscC.

CORAM:

Hen'bls Mr, A,B.Gerthi, Administrative Member

Contd:., 2/~



<«
s

(T3
75 ]
(1]

Cepy te;:-

1. The Additiepal Centreller Gensral ef Dafence Accounts, West
Bleck-V, R.K.Puram, New Dalhi-66.

2. One ceopy te|smt. C.Jayashrée carathy advec te, H.Ne.6-1-103/20,
Abhipava Nagar, Padmarase nager, Sescunderabad-25.

3. One cepy te|Sri. K.Bhaskara Rae, advecate, CAT, Hyd.

. 4. One copy te|gxix Library, CAT, Hyd.

5. One spare cepy.

"Rem/-
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0.A. 1015/95, : *  Dt, of Decision : 28-08-995.

CRDER

¥ As per Hop'bla Shri A.B., Gorthi, Member (Admn.) -]

The applicént is 8 5enier Accounts OfPicer-working
in the Dffice of PAG (ORS) M E Spcunderabad. His griavanca
is agalnst ths aduprsa remarks @ndorsad in the Confidential
Repart for the year\1992-93. He made a represantatfuﬁzﬁ
initially, to CGDA, New Dalhi on 10-11-19?3 but the Samé_I
was returned on o 12-01-1935 with a direction that it should ¢
be addressad to the Additional CGDA (Inspection). Accordingly

the applicant on 19-01-1935 submittsd the representation to

the Additional CGDA (Inspsction) praying that the 'adverse

remarks zs also "Average" assessmant in ACR should be “set-asidea.

2 It is now stated by the learned counsagsl Por the
applicant that the raspandants-haue éﬁ$-yet%ieply to the
rePresentation dated 19«01-1895, In th%§b circumstances, \.
I deem it just and proper to dispose of this 0A at the |
admission stape itself éPter hearing learnsd counssl for
hoth the parties,with a difectiun to the pgspondents to

dispose of the representation of the applicant 4ated 19=01-85

uithiﬁ?fyu months erom the date of communication of this order.
3 The 0A is ordersd apcordingly. HNo costs.

#jpygw

(A.B. G thi;
Mambar ( Admn,

Bated : Ths 28th August 1995.
“(Dictated in Open Court) ﬁ%”
Y- K%yJJ?ﬂ?23)
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TYPED BY ° . CHRCHEFT =7 -
COMPARED BY APTROVTD 1

IN THE CENTRAL ADMINISTRTIVZ ThIZNNT
HYPERAB®D BEMCH AT HYTTRABAD,

\

HON'BLE MR. A.B, GORTHI, ATMINISTRA-
o TIVE MEMBER. -

HON ! BL Y

"

' . S
DATED: Qﬁg . 1995,

ORDER7 JTUDGEMENT &

M. . . - ! -

_In e
0.A.NO. '/0“79‘“' |

T . AHOS (W.P.NO. - )

ADMATTED AND TIMNTERIM DIRECTIONS ISCUED.

ALLOWED.

Y

_PTEPOSED OF WITH DIRECTTONS.
DISMIZSED.

DISI\\JII SED AS WITHDRAWN.

ORDERE!

p . ORDER AS TO COSTS. _
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